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BEFORE TIIE I{ATIONA,L COMPANY LAW TRIBUNAL

NEW DEI.,HI BENCH

Compa:ny Petitiorr No.(IB)-13 42 (ND)/20 I 8

IN TIIE MATTER OF:

PUNJAB NATIONAL BANK'

Asset RecoverY management Branch,

Mayur Vihar, Phase II, New Delhi

..... FINANCIAL CREDITOR

VERSUS

M/S GUPTA MARRIAGE HAL]LS PRWATE LIMITED

.........R€spondent /Corporate Debtor

submission of status Repyt bv MAIIESH BAI\SAL.

INTERIM Resolution Professliomal. in respect of (i) List of Creditors

under Reeulation 13(2Xd) oll [3BI (Insolvencv Resolution Process

Bankruptcv Code. 2016 rread with Reeulation 17(1) of IBBI

lnsolvencv Resolution Process :[or Corporate Persons) Regulation.

2016.

1. That an application has lleern filed by Punjab National Bank, Asset

Recovery Management llranch, Mayur Vihar, Phase II, New Delhi

("hereinafter referred to as the FinancialCreditor"), under Section

9 of the Insolvency ancl Bankruptcy Code, 2016 read with Rule

6of the Insolvency and Bankruptcy (Application to Adjudicating

;';,:,i;$fi



ating the CorPorate InsolvencY

nst IWs GuPta Maniage Halls

referred to as the "CorPorate

was admitted bY the Hon'ble

ral, New Delhi, Bench III vide

ein, Hon'ble National ComPanY

Law Tribqnal appointed the undersigned Mr. Mahesh Bansal, as

Interim Resolution Professional who was directed to take

{recessary actions in accordance with the relevant provisions of the

fnsolvency and Bankruptcy code, 2016. The copy of order

Dtd.03.09 .2019 is enclosed as per Annexure I (Colly)

2. Ilhat the said Order was uploaded on NCLT website on

23.10.2019 and received by the undersigned on 23.10.2019.

That in compliance with Section t3, Section 15 and other

applicable Sections of the Code read with Regulation 6 of

Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons) Regulations 2016

(hereinafter called'Regulations' ), a public announcement:

a. intimating to the General Public in respect of

commencement of the CorPorate

Process against Shri IWs GuPta

Limited (Corporate Debtor), ffid

Insolvency Resolution



rnf ,4/
\-/

rporate Debtor to submit the

n the 24th October, 20t9 n

dition) and On 24ft October,

lition) of Delhi, the State in

of the Corporate Debtor is

Meerut where the Hotel of

rted. A copy of Public

Announcement is annexed as "Annexure-2 (CollY)tt'

4. fhat the last date of submission of claims against the Corporate

Debtor was 6th November , 2019 with the Interim Resolution

Professional.

Ilhat till the last date of claims i.e. 6ft Novembet 2019 and also till

date, the undersigned Interim Resolution Professional has

received only one number of claim from Financial Creditor

Punjab National Bank only.

6. That in Compliance of Regulation 13(2Xd) of Insolvency and

Bankruptcy Board of India (Insolvency Resolution Process for

Corporate Persons) Regulations, 2016, a List of Creditors is

enclosedas'o@tt.

J .

1. That



of Committee of Creditors, is enclosed asi

prayed that this Hon'ble Tribunal may take this Status

record.

of M/s GUPTA MARRIAGE IIALIS PRTVATE

Date: 13 Nov. 2OL9
Place: Ludhiana

i . .ji--}:.:.) .::tit ' 
ICA Mahesh Bansalf

Interim{esolution Professlonal
Reg. No. IBBI / IPA-OO U IP'POO49 2 I 2O17'Lg I Ll 34 1
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I, Mahesh

Y$ars and

l) That

AFFIDAVIT

s/o Sh Radhey Shyam Bansal aged about 50

Ludhiana, do solemnly affirm and state as follows:

am the Interim Resolution professional for the

Debtor in the present matter and as such fully

with the fbct of the case and hence, competent to

present affidavit.

2) That I have gone through the contents of the accompanying

status Report for the constitution of committee of creditors

and preparation of List of creditors and the same are true to

my knowledge. The same may be read as part and parcer to

con

file

this affidavit for the sake of brevity.

/erified li',:,i the ;-.'lidavl'r i,':', 'reer'

reacio'lgi : :. - ,:r: igd to iiitl .i:::':i)llec

yyfig g":i:r: ' i i  ! i  ,: ' , igrj i iy l l i i i ; ,: si irf ld f lt

some ai iiie iiirie maiiii ':g there of

ATTES !ri : t t  F.S lDEi\ i l  iFlEt

1 3 N0\ ?q1s
NOTAR\,'i}ij

v
lponent

YERIFICATION

I frlrther declare and veriff on oath that the contents of this affrdavit

on this 13h day of November ,2019.

7r)+utS4 8,/HJ frL



NA NAt COMPANY IAW TRIBUNAI' i NE\AI DELHI

couRT-lll

tB-979 /ND/20x9

BANK,PUN
HAVI IT5 HEADOFFICE AT:

PLOT N SE 10,

NEW l - 1 75. ..AP P LiCANT/FINANCIAL CREDIToR

ITS H OFFICE A'I :

RECOVERY MANACEMENT BRANCH'

MAYUh VIHAR, PHASE-lli PocKET'r csc'

DELHI+- 110091.

vs.
GUPTA MARRIAGE HAILS PW. LIMITED'

THROUGH lr5 DIRECTOR tsl,
HA\IING ITS REGI$TERED OFFICE AT

c-7, PUSHPAN.IAII ENCLAVE,

P|TA$4PURA,
FJEW SELHI- 11.0034.

SECTION+

undei Section 7 of tBC, 2016

ian,
r {ludicial)
r Vohra,

Hon'bh memher {Technical)

., REsPo ND ENTICo RPO RATE D E6TOR

For thePe t i t i one r /op .Gred i to r :Mr ' ' s i banandaBhan ia 'AR
For the Respondent/Corporate Debtor :

For th0 lntervener . :

qRpEB DIffATEP |Nrl{,q oFEN,gguffr

lB-979f ND1Z019 : purrjab National Bank vs. 6upta Marriage Halts {P} Ltd

surjit lCourt.lll)
- , ' ' 4  j
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tT,l Tt{E NA

PU NATI BANK,

HAVI ITS HEADOFFICE AT :

PLOT N ,4, R*10,

NEW LFl l -  1 75.

ITS B CH OFFICE At :

Ass RECO\TERY MANAGEMENT ERANCH'
vtHAR, PHASE-||, POCKET'r csc,

1,1009x.
MAYU
DELHI

A[ CO,MFANT LAW TRIBUNAL : NEW EE$ll

couRT-lll

tB.9?9lND/2019

..APP Ll gANTIF:INANrctAt- cne'DITOR

v5.
:D,

PiTA$4PURA,
I | E W F E L H I - 1 1 0 0 3 4 " . I ' R E S P O N D E N T I C O R P o R A T E D E B T O R

$:gr|oN
undeil Sectlon 7 of |tsc,2016

Order 4qliligrPd Pn,'03.9iX01,9

5h. R., V'a adharalan,
HsntEh Member P'udicial)
Shri Kdpal Kumdr Vohra,
Hon'ble memher {Teehnical)

tB-979fN0/2019 : Purrlab National Bank vs' 6upte Mariage ltalls lP) Ltd

Sr,#t (Court'lll)



This .Pet i t ionhasbeenf i ledbyPunjabNat iona|Bankinthec-apaci ty

of Financial Creditor (FC) agains;t the CorpOrate Debtor seeking for the

initiation of corporate Insolvency Resolution Process [clRP) under the

provisions of lnsolvency and Bankr,uptcy code, 2016 (lBC, 2016)'

par,t-l of the pnesciibed trrpplication being Form No'L discloses the

Financial Creditor as representerd hy the Authorized Representative Mr'

Sibananda Bhanj'a, the said Finanrcial Creditor granted the Fower of Attorney

on 06.8.2019 at page-23 of the Paper Book'

Part-ll discloses the details olithe Corporate Debtor and it is evident that

the corporate Debtor was incorporated on 23'2'L996 and the Authorized

capital is disclosed as Rs. 4!i,00,00,000/- and the Paid-up capitat is

Rs. ,XL,l-L,tAA/- (available at Pp lt & 6)'

The Registered ofli ice address; of the Finaneial creditor (Fc) is disclosed as

Plot No.4, sector-lo, New Delhi-110075 (Branch office: AsSets Recovery

Management Branch, Mayur Vihrtr, Phase-ll, Pocket-E, cSc, Delhi-110091) and

which co-relates with the addre:is as disclosed and filed in the Master Data

(Part-l1l} of the Application disclpses the narne of Mr' Mahesh Bansal' being

one proposed by the, Financial Creditor as the Interim Resslution Professional

(lRP), having Registration No. lBBl-PA-00111P-P00785/20L7.21fi111341{email:

emmbee,consqltinE@Rma il.cq m.

part-ll l & lV give details of the financial debt as well as the circumstances

which led to the default of the financial debt by the Corporate Debtor. Perusal

of the same discloses that in the year 2012, the Term Loan to a sum of Rs'6'62
2

tB-979/ND/2019 : Puniih NatiOnal Bank rrs. Gupta Marriage Halls{p} I-td

Surjit (Court-ll l)



Crores and an overdraft of 'Rs'1.5i0 crores was sanctioned by the Corporate

Debtor: and subsequenltly, from tinre 1o time, it has been enhanced in the year

2014 tsthe tune of Rs.4.50 crores, out of which, Rs' 4'50 crolies was released

in relation to the Term loan whiclh was enhanced to Rs.10 crore. lt is further

averred in the petition that o,n 29,7.2016 the account Of the Corporate Debtor

was declared NPA anrC pursuant to the said classif icat ion on 20'10'2016i a

Notice under Section 13 (2) of tiecuritization & Reconstruction of Financial

Assets & Enforcement of Security Interest (SARFAESI) Act, 2002 was sent which

was also followed by issue Of Section 1-3 {4), notice under the said Act'

ln the meanwhile, on 31..3.20L7, at the request of the Corporate

Debtor, the following was re-structurred which has been provided by way of

tabulation which is produced herelunder :

Facil ity Restructured amount

OD 4,50,00,000.00 __
L,79,66,986.22Term Loan-1

Term Loan-Z 6,78,89.143.Q0

WCTL
FITL

65,97,200.00
i.,75,06,940.00

Total : !5,49,60,269. "22

Despite the Corporate Debtor, 'vide acknowledgement Of debt by sending

reply to the n,otice issued under Section 13 (2) of SARFAESI Act, 2002 by the

Financial creditor on 05.11.2016 and sought time for restructuring of the loan

and the outstanding dues and the payment made therein. lt is also pertinent to

notice during the course of submissions made by Ld. Counsel for the peti t ioner

that an Original Appl icat ion (OA) No 70 of 2019 has been f i led before the Debt

Recovery Tribunal- l l l ,  New Delhi.  Ld. Counsel for the peti t ioner during the

course of submissions also pointeld crut the documents in relation to support of

the claim including the Ag;eement lior hypothecation and a copy of the Term

3

l}-g7glu)l2019 ; Puniab National Bank tls. Gupta Marriage Halls {P} ttd
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Loan agreement entered between the parties ffom ilme to tirne' as well as the

d o c u m e n t s e v i d e n c e d a b o u t t h e p r o p e r t y o J t h e C o r p o r a t e D e b t o r . i t i s

represented bv Ld. Cor-rnsel t"I^$:petitioner"tnt: it has also been 
"-T:1 LI

withtheRegis t rarofCclmpanie 'g . , 'ue.nenclosedasAnnexureA-2toA

the typed set. Ld. counsel for the rretitioner also represents that a certificate as

per the lndian Evidenrce Act in rrelation to the clairn has also been filed as

annexed at A-60.

l n r e l a t i o n t o t h e C o r p o r a r t e D e b t o r , i t i s b r o u g h t t o t h e n o t i c e o f

this Tribunal from the record of tlhe proceedings that service of natice sent to

t h e C o r p o r a t e D e b t o n i n r " e l a t i o n t o t h e p r o c e e d i n g s p e n d i n g b e f o r e t h i s

T r ibuna l , t he re i snoappearanceon thepar to fCorpo ra teDeb to r ,Ld .Counse |

for the petitioner in thris regard points out to the affidavit which has been filed

from time to tirne in compliance to the directions of this Tribunal as ordered

a n d u p o n s e r v i c e o f n o t i c e u p o n t h e C o r p o r a t e D e b t o r d a t e d l 4 . 5 . 2 0 l 9 ,
' 18 .7 .201-9&0T.8 ,20Lg ,pe rusa lo f thea f f i dav i t co l tec t i ve l yd i sc loses tha t the

corporate Debtor has been duly served as is evident from the correspondence

exchanged as between the petitioner as well as the Post Master' Saraswati

Vihar post off icer, Delhi '110034, wherein i t  is evident that the corporate

Debtor has been served with ther notice of the proceedings and acknowledged

by the Corporate Debtor and ins;pite of these facts' there is ng aPPearance on

part of Corporate Debtor deliberately and we are constrained to proceed with

the matter in the absence of Corporate Debtor'

This Tribunal, at paragraph Supra has already dealt with the facts of

. the peti t ion as wel l  as the submissions made by Ld' counsel forthe peti t ioner'

in relation to the claim filed befclre lihis Tribunal and in view of the fact that the

office of the corporate Debtor is situated within the territorial jurisdiction of

t8-979/ND/2019 : Punjab National Bank vs. Gupta Marriage Halls (P) tt*,:.

Surj i t  (Court ' l l l )



Loan agreement e.ntered between the parties from time to time' as well as the

documents evidenced about the property of the Corporate Debtor' it is

represented by Ld' Counsel '"1^3:petitioner that it has also o.:i registered 
Il

with the Registrar of C'mpanies1,r, L..n enclosed as Anhexure A-2 to A-58 at

the typed set. Ld. counsel for the Sretitioner also represents thata certificate as

per the lndian Eviden,ce Act in rielation to the c|aim has also been filed as

. annexed at 4-60.

| n r e | a t i o n t o t h e C o r p o r a t e D e b t o r , i t i s b r o u g h t t o t h e n o t i c e o f

this Tribunal from the re'cord of tlhe proceedings ihat service of notice sent to

the corporate Debtor in relation to the proceedings pending before. this

Tribuna|, there is no appearance on the part qf Corporate Eebtor, Ld' Co.unse|

for the petitioner in tlris rega,rd'points out to the affidavit whith has been filed

from time to time in compliance to the directions of this Tribunal as ordered

a n d u p o n s e r v i c e o f n o t i c e u p o n t h e C o r p o r a t e D e b t o r d a t e d 1 4 ' 5 . 2 0 1 9 ,

1g.7.2019 & 07.g.201,9, perusal of the affidavit collectively discloses that the

corporate Debtor has been duly served as is evident from the correspondence

exchanged as between the petitioner as well as the Post Master' Saraswati

Vihar post officer, Delhi'110034, wherein it is evident that the corporate

Debtor has been served with thtl notice of the proceedings and acknowledged

by the Corporate Debtor and inspite of these facts, there is no appearance on

part of Corporate Debtor deliberr:ately and we are Constfained to proceed with

the rnatter in the absence of Corporate Debtor'

Th isT r ibuna | ,a tpa rag raphSuprahasa l readydea l tw i th the fac tso f

the petition as well as the submissions mad.e by Ld' counsel for the petitioner'

in relation to the claim fifed before this Tribunal and in view of the fact that the

office of the corporate Debtor is situated within the territorial jurisdiction of



this Tribunal and the sum as claimed by the Financial creditor as against the

corporate Debtor exceeds Rs.1 lakh being the presc,ribed limit fixed under the

provisions of lBC, 2076,, we are not in a position to entertain this petition and

the default is also in r:xistence as evident from the feply of the Corporate

Debtor and upon notice. issued Ltnder SARFAESI br7 the petitioner and the

Corporate Debtor sent a reply an,C in these clrcumstances, we afe having no

hesitation in admitting this petiition and unfolding the CtR process' The

Insolvency Resolut ion lProfessional ( lRP) proposed by the Financial creditor in

part-il1 of the petition has also been filed and as contained in Form -ll of l&B

(Application to Adjudicating Authority) Rules, 201'6 (Page ZL & 22 of the typed

set), However, it iS seen from the sairj Form that no disclosure has been made

in clause No.6 of the said Form. However, the IRP proposed by the Financial

creditor is appointed as the IRP to take care of the affairs of the corporate

Debtor.

Let the proposed lRp rnake all the disclosures as are required to be

made before this Tribunal within 3 days. For this purpose, Ld. counsel for the

petitioner is directed to obtain tlhe rrecessary disclosures and file before this

Tr ibunal .

Based on the above terms, the Application/Petition stands adrnitted in

terms of sect ion 9(5) of lBc, 20115 and the moratorium shal l  come in to effect

as of this date. A copy of the or"der shal l  be communicated to the operat ional

Creditor as well as to the Corporate Debtor above named by the Registry' ln

addition, a copy of the order shall also be forwarded to lBBl for its records'

Further the IRP above named who is f iguring in the l ist  of Resolut ion

professionals forwarded by lBBl be also furnished with coprl  of this order

forthwith by the RegistrY.

l8-979/ND/2019 : Punjab National Bank vs. Gupta Marriage Halls

Surj i t  (Court- l l l )



Since order has been dictated in the open Court' Ld' Counsel'for

to sd,rve H coFY of the crder upon the IBP so that he

at the earliest for the benefit of stakeholders'

be also communicated wrth a coplt of this Order for

with direetfons, this App|icttiolllqi '

rh

di

records

(K.l(. v )

M E M B (TECHN

rB:e7s1ND/201e:

surjit {fourt'lll}

ab Natisnal Bank vs- Gupta Marriage HailstPl Ltd

MEMBER {JUDKIAL}
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AI{NE)((IRE 3 CollY

Before the Natiorral company Law Tribunal, New Delhi Bench

Case No. Company Petition No .(IBp)79 (NDy2019

In the Matter of M/s GIIPTA MARRIAIIE HALLS PRWATE LIMITED

List of creditors under Regulatiorn L3(2f{d) of IBBI (Insolvency Rcsolution

process for Corporate Perlonsf neguialions by IRP' CA Mahcsh Bansal

under Insolvency and BanknrPtc5T Code r 2Ot6

Name and,
Address of
the
Financial
Creditors
Punjab
National
Bank
Asset
Recovery
Mgt.
Branch,
Mayur
Vihar
Phase II,
New Dclhii

21,12,49,58521,L2.49t.58504.LL.2019

Note: No Data has bee:n providecl b'y Suspended
Debtor and IRP is not aware of anlr other claim

mentioned above. And till the last dat,e of claim and
PNB is received.

Directors of the CorPorate
or liability other than the
till today, only one claim of

In the matter of M/s SHRI GUPTA MARRIAHE

(cA Bansalf
t  -  - -

-' ::Interim Resolution Professional
Reg. No. IBBI/IPA-OO1 /IP-POO492 I 2OL7 -18 | lL34L

Date: 13th Nov.2O19
Place: Ludhiana



ANNEXURE 4 (COLtYl

Before the Nationral ComPa:nY Tribunal, New Delhi Bench

Case No. Company Petition No.(IBf979 )t20r9

In the Matter of M/s GUPTA HALLS PRIIIATE LIMITED

Report Constituting the Commitllee of under Regulation 17(1) of

IBBI (Insolvency Resoltrtion Process Corporate Persons) Regulations by

IRP, CA Mahesh Bansal under and Banknrptcy Code, 2Ot6

1 . The application firr CorPorate In Resolution Process frled bY

r Vihar, Phase II, New Delhi underPunjab National Eiank, ARMB,
section 7 of the InsolvencY and
of Insolvency and BankruPtcY
Rules, 2016 was ardmitted b11 Hon
dated 03.09.2019 wherein CA

kruptcy Code, 2OL6 read with Rule 4

rplication to Adjudicating Authority)
NCLjT, New Delhi Bench vide order

esh Bansal, the undersigned was

appointed as the Interim Resolu Professional and was directed to

take necessary actions in ce with the relevant provisions of the

Insolvency and BankruPtcY Code, t6.

The registered office of' GUPTA II{AfRRIAGE HALLS PRWATE LIMITED' is

situated C-7, Pushpanjali Enclave, Pitampura, New Delhi 110 034

1. In compliance with section 13, se{tion 15 and other applicable sections

of the Code read rvith Regulation $ of Insolvency and Bankruptcy Board

of India (Insolvency Processi for Qorporate Persons ) Regulations, 2016

(herein after callecl 'Regulations'), 
fl nublic announcement;

(a) Intimating the commencen,enf of Corporate Insolvency Resolution
process oi CUrrye MARRIA(1E FALLS PRII/ATE LIMITED

(b) re Proof of claims was made onre proof of claims was made on
)ss - Delhi NCR including Meerutl
in Hindi



2 .

3 .

The last date of submission of claims 06.11 .2A19

The public notice sought proof ol'claims from financial creditors in Form

C a* stipulated i,n RegUlation 8 which may be downloaded from

www.ibbi.gov.in/downloadforrn.html Till last date of claim i.e.

05.112OIg l *rd today, the trndersigned Interim Resolution Professional
had received the following claims from the financial creditors :

The public notice sought proof of claims from operational creditors in

Form B as stipulated in Reguleition 7 which may be downloaded from

www.ibbi.eov.in/downloadform.trtml Till last date of claim i.e.

OO.tf.ZO19/ till today, the uLnd,ersigned Interim Resolution Professional
had not received any claims .lrorn the operational creditors:

The public notice sought proof of claims from workmen or an employee in
Form D as stipulated in Regulation 9 which may be downloaded from
www.ibbi.eov.in/downloadform.html Till last date of claim i.e.

OO.ti.ZO19/ till today, the urndersigned Interim Resolution Professional
had not received any claims fiom the workmen or employees.

The undersigned ltnterim Resolution Professional has duly verified the
claims of aforesaid creditor.

The list of creditors has ber:n filed with the Honble NCLT, New Delhi
Bench in complizlnce of Regulation 13(2)(d).

4 .

5.

6.

7 .

s.
No

Name and
Address of
the
Financial
Credltors

Amount of'Clalm
Filed (Rs.f

Aroount of claim
Adlmitted
(Rs.l

Security Remarks

1 . Punjab
National
Bank
Asset
Recovery
Mgt. Branch,
Mayur Vihar
Phase II,
New Delhi

2L,12,49,585 21,12,49,585 Yes Nil

TOTAL 2,98,55,6ir,607 2,88,55,63,6O7



with section 21(1) of the Code the undersigned Interim
certifies the Constitution of Committee of

consist of the following creditors:

ab National Bank, Asset Recovery Management Branch,
Ma5rtrr , Phase II, New Delhi (1O0%l

s SHRI GIIPTA MARRIAIIE ITALLS

',.'i':-::J.ntdilm Resolutlon Professional
Reg. Ito. IBBI / IpA-OO}flP -P1OO492 | 20 t7 -t8 I 1 1 34 1

Date: 13th Nov.2O19
Place: Ludhiana


